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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation

in English of the Maharashtra Co-operative Societies (Amendment) Act, 2017 (Mah. Act No. XXXIII
of 2017), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

PRAKASH H. MALI,
Principal Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXXIII OF 2017.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 26th April 2017.)

An Act further to amend the Maharashtra Co-operative Societies Act, 1960.

WHEREAS it is expedient further to amend the Maharashtra

Mah. Co-operative Societies Act, 1960, for the purposes hereinafter appearing ; it

)Q(;[I;;;(if is hereby enacted in the Sixty-eighth Year of the Republic of India as
" follows :—

1. This Act may be called the Maharashtra Co-operative Societies Short title.
(Amendment) Act, 2017.

Mabh. 2. In section 88 of the Maharashtra Co-operative Societies Act, 1960, Amendment

mllg\‘/;i(if in sub-section (1), after the second proviso, the following provisos shall be 8?;2;%011 88
" added, namely :— XXIV of

“Provided also that, the Government may, on the report of the 1961.
Registrar or suo moto, for the reasons to be recorded in writing, extend
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the said period as may be required, from time to time, to complete the
proceedings under this sub-section :

Provided also that, in case of the proceedings under this sub-section
which have not been completed within the aforesaid period on the date
of commencement of the Maharashtra Co-operative Societies
(Amendment) Act, 2017, the Government may, on the report of the )l\g%h(ill
Registrar or suo moto, for the reasons to be recorded in writing, ,£2017.
extend the period, from time to time, for completion of such proceedings

as may be required.”.
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